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CONT. PETITION NO. .7 (u,A. ND,
HWVVQ\L\/J @&0 APPLICANT(S)
UERSUS ,
\Axvx 20 ¢ ) g%p(/\‘ RESPONDENT(S )
W B 1L g\"\Mt\Y\/\ M"r ). ‘%W\J‘M’a Advocate for the
M. 8. S Gaong : ¥ Applisant.

Advocate for the

C ,é;s;' ¢ . RBSDO.ngants

- e

Office Nota - Court dJrders

S S

Mr B.K.Sharma for the épplicant

21.2.95 i
‘ Mr S.Ali,sr.Co,CoSoC for the

This 4pplication lx m

form and within time

€. F. of Rs. 50/-

‘deposited vide :

. 1PO/BB No.ZU3ER2S )
S Dated .oy AlaSid”
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¢
respondents.

The applicant was placed at
serial No.& in the Select List of
1994 for promotion to IAS agéinst thi
existing vacancies, It is however,
avered by the applipant that in the
names apprbved by the Govt. of Tri-
pura persons above him as well as

, respondents 7 to 10 werte below him

in the Select List have been recomm=-

exclusion ‘is illegal. He has stated
that there is no impediment against
his promotion and the Govt. of

. Tripura cannot hold back his name
for the purpose of accommodating his

5,‘,\'\, (3% ﬁx'/p"‘"' L ,er/\»»/(?
it
B

|

juniors. A prima-facie case for
consideration is disclosed,

| Application admitted. Issue
notice to the respondents. fr 5.Ali,
§r.C.G.S.C>seeks to appear for

contdees
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‘rQSpondents 4 ﬂﬁfs The notices

however, ulll be sent directly to

‘the said respondents. The learned

Sr,C.G.5.C will file his memo of
appearance in due course. four weeks,
for eritten statement.

Adjourned to 21.3.1995 with
llberty to apply for interim relief
1n’the event of the appllcatlon is
not ready for final hearing. It is

left open to the respondents to file

‘a short show cause reply iF.they S0

desire as to why interim order. as
X v
prayed should not be granted..lIn the
. ) ).
event of they being not in a pasitior

to file their urltten statement on

21 3.95,3t is made clear that the
pendency of this application will A/

be a bar to the respondents tg

donsider the inclusion of the agpli-
cant for appointment agaiqft 1994/m_
Select List. '

Vifjfiééjzﬁih'

Nebber

'
I

~Counter not filed till today.
iAdjourned for ozders to 24.7.95

Uice—Cbairma‘

Member {



l -~ j N
NS ~
< M\ﬁ.

'/‘ " © O~ . 0.A.25/95 -

Y
f ‘ _ . 24=7-95 - - None for the applicant, Mr.S,Ali a
; _

I v e _ ., . for the respondents 4,5 & 6. None for
| | ' . o -the other respondents. At the request

lof Mr.ALli time to file written stat~wment
' is extended by six weeks. Adjourneﬁgz

X o - 11=-9-95 for order.
w/sszixftj o el 7 S Yro-
PSS [,\_, | ' : .Vicg;Chairman
7 | | &
T Im

AR
/90"“/ 2./ )

J ol P feosdne 21,496

;Q//.. //' 7‘), ) ’ : .
;:’—_’/ 22.4.96 . Me. S.Sarma for the applicant.
. Mr S.ALi,Sr.C.G.S.C for the respondents.

}— grders ~o
As requested by learned Sr.C.G.S.C list on

f0./.7 €.~ ' .
: 27.5.96 for written statement and further =~

o | '
3/'\"\{”&; reedy @wphm. -lo, | ‘ | ' é,y

. order}ls .

o - Merﬁbe; -
f 'DHWA' Mo gl !
% “ pg : .
B IV L \’5 . ’ L
i\ /0 / ??,6 27 «5 .96 Mr M.R.Pathak for Mr B.P.Kataki for
AT A A . respondents NOo.l & 3+ Mr S.Al1,5r..G.S.C
ja . .C‘ 2) }’,\/ - for respondents NO+4,5 & 6. Written state-
ﬁ"; ment have been submitted by respondents
A ﬁo«m?/yvv 1 and 3. Other respondents have not sub-

QQ» 2 “ %é / mitted x‘dritten‘ statement.
| List on 28.6.96 for written statement,

o | , by other respondents and further orders.
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g P - :—r S —al 28=6=96 . . yjr,D.S.Bhattacharjne for il
'\' LA : . applicant. 1ir.S.813, S=,7.C.3.7. 74
~ " the respondants.

. N ") e List for hzaris_ on 25-7-9?.\
/@//\% ) K. o, 2 g - ,_mé%;r |

!

13.8%96 Called the.records of 0.A.25/9

Mr B.K.Sharma for the applican
and'&' B.P.Kataki for respcndents No.
1 and 3 are present.

Cocéfeo? 293 /Zeeon}:, ‘ By consent list for hearing on
7-,_,,.)% 2:\22;% 11.9:96 together with 0.A.55/96.
ol e . |
/3[ }C’]é Member
- P9
} Ik
- Ao oA, 3.10.96 Mr S.Sarma for the applicant. Mr
I ; S.ali, Sr.C.G.S.C for respondents No .4,
/‘_?. ¥. ¢ L/)OU-A-D 7o 5 and 6. Mr M.R.Pathak for respondentse
m b/)&¢¢/29\/b 1 and 3. :
AP /D /‘Z » szﬁ‘g‘ /, 2 : Written statement have not been
k\

\ ' submitted by respondents No.4, 5 and ¢
' Mr Ali may submit written statement on

. ﬁyﬂ* behalf of respondents 4, 5 and 6.
/ 7:) List, for hearing on 19.11.96.
ﬁ/W v ee
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\/Qﬂ'crﬁ' z.adt'or ﬂﬂ\?‘g A 6.5.97 The case is ready for hearing.
me"f Q,lic._n«ﬁ) m:mﬁm\&_ List on 23.6.97 for hearing.
Tt a—f))ﬁ(t/:'emd D )
Ctrcemr=sal
‘ ' Vice~Chairman
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A | . 23.6.97 It has been informed that Mr B.P. Kataky,

s , ‘learned Govern’me"ntv-Advocate, Tripura, is -suffering

-

from some ailment and he has gone to Delhi
" for treatment. Under the circumstances we adjourn -

. the‘ca}_se till 5.8.97 for hearing.

Memnber ' Vice-Chairman
| nkm ~
; | b
| . ‘ 5.8.97 DiviSion Bench is not sitting.
\ .
; Let the case be listed on 11.9.97 for
} ,e\ofk‘”* L . hearing. |
YWY ,
b"\& S B _
. o@ ’. . . X _ By order
ol e | -
11=9=97 " Learned counsel Mr.B.K.Sharma
is reported to be sicke. Mention has been
made by Mr.S.5arma learned counsel for |
2?'1/ ~C~77 ' : Vo : :
R adjournment's The other side is not
r) /JM)C@N* %,e;,;&m,g() - present. This case is adjourned till
M& ors  2@-14-97 for hearing. .
3 ) }JD ﬁw M Suw-éb . Member | ~ Vice~Chairman “
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27-1-98 - There is ﬁca representatione .
For the ends of Justice we ad Journ ;
I,st S b (,{L) - :  the case till 19-2-98.for hearing.“ .
A A L
@ | Member Vice-Chairman
M“V lm '
i
19.2.98 C Mr B.P. Kataki, learned
\ . ) Government Adyocate, Tripura, is in

)/‘/a}\'e.c ol Q"‘—""’WGMN
gorios (sl 3,7 %!

bereavement. A mention has been made

Q for adjournment. The .case is adjourned
utuzf Mo éSto i till 6.3.98. Mr B.K. Sharma, learned
; R - & AN counsel for. the applicant and Mr S.
). "375 i ‘ Ali, learned Sr. C.G.S.C. have no

Ronles (¥ 3 ’

L/ La L2 ’4’“‘“‘ objectiqn.

N hs ﬂNb R/bz}bb‘-
: Sy U
et _&
' ' N ’ ‘ Member Vice-Chairman
EEO e |
) 6.3.98 | ‘\ Heafd Mr B.K. sharma learned counsel

S for the appllcant and Mr 'B.P.Kataki,
‘ learned Government Advocate, Tripura.

- : Hearing conclulded. Judgment reserved.
Member A Vice-Chairinan
S Pg
al? |
,2/) 4. 9 p 25.3.98 . Judgment delieverd in the oper Court
4 1 :

() o and kept in separate sheets. The appli=-
& d}/““ L cation is disposed of in the manner indi-
ony bortn et cated in the judgment. No costs.
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‘ CENTRAL ADMINISTRATIVE TRISUNAL
el GUJAHATT BENCH ~::CUWAHA‘I_Q
0.A.No. = 25 - of 1995,
,
. - 25-3-1998.
DA':.‘.'.‘ .l. D..;CISIONJQQAaoocnt.nohoce
i . - Sri Harihar Das ‘,_ : (PD”I“IONLR(S)
Py - mg . . PR, n -
. S5rl B.K.Sharma. o KDVOCATE TOR THE
. ' PETITIONLR(S)
VERSUS
... unionof India & Ors. ~ ~ ~  RESPONDLNT(S)

~

"Sri B.P.Kataki for Respdt.Nc.l & 3. RESPONDENTS ADVOCATE.

None for the other respcndents.

L s

-,

JUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN.

TEZ HON'BLE  SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER

1.

2
3.

4.

- Whether Reporters of local papers may bec allowed to

see tie Judgment 7P
To be referrcd to the Reporter or not ?

Whether their Lordships wish to see the fair copy
of the judgment ?

Whether the Judgment is to be circulated to the ether
Benches ?

Judgnent delivered by Hon'ble. Administrative Member .

.
!
L
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
. /

Original Application No. 25 of 199.

Date of Order : This the 25th Day of March, 1998.

Justicé Shri D.N.Baruah, Vice-~Chairman

shri G.t..Sanglyine, Administrative Member. '

Sri Harihar Das

resident of North Baramalipur, :
P.S. East Agartala. Dist .West Tripllrao ¢« o @ Applicant
By Advocate Shri B.K.Sharma.

- Versus -

‘Union of India and others. « « « Respondents

By Advocate Shri B.P.Kataki for
respondents No.l and 3.

None present for the other respondents.

Go.L.SANGLYINE ,ADMINISTRATIVE MEMBER,

The applicant was a member of the Tripura Civil
Service énd was eligible for appbiatment to the Indian
Administrative Service by promoticn. He was selected for
such appcintment in the select.list cf 1994; But he was not
appointed because of a disciplinary proceeding initiated
against him after the meeting of the Selection Committee
was ‘held but before issue of his appointﬁent‘order. In
view of the proviso to the Regulation 5(5) of the Indian
Administrative Service (Appointment by p;smotion)‘Regulatidhs.'
1955 his inclusion in the list was treated to be only P
pfovisional. His juniors were appointed in the I.A.S after
keepihg one post vacant reserved for the. applicant in
aécordance with the provisions of the first proviso to
Régulation 9(1) of the aforesaid Regulations. ‘
2. Mr B.K.Shafma. the learned c;unsel for the applicant,

submitted that the disciplinary proceeding had been dropped

R contd..2



and the applicant had since been ap

2

pointed in the Indian
' o nipur and
Administrative service, in the Joint Cadre of Manlp

jcation
Tripura. His only contention in. this original appllcaz

is that since the disciplinary proceeding had been drOpped
the applicant should be appointed in thg Indian Administrative
service with effect from the date of appointment in -the IAS
of his junior according to the selection L%st of 1994. In
s;pport of his contention he placed reliénce onfﬁshék vspavid
vs. Union of India and others, reported in AIR 1996 Supreme
Court 2165. Dr Y.P.Gupta VvS. Union of India -and others
reported in (1985) 1 S.C.C 43 and cn the order‘of this
Tribunal dated 28.7.1997 in O.A.No. 63 of 1994, Bhudev

Basumatary, ACS vs. Union of India and others. Mr B.P.Kataki
‘advocate, Tripura

%_1earned Govts /L for the respondents No.l and 3, The State of

v

 Tripura. opposed the contention of Mr Sharma. According to
Mr Kataki, no appointment can be made on the basis of the
selection list of 1994 in view of the provisions of the Ind.

Administrative Service (Appointment by Promotion) Regulatiom
1995 as the list had expired. None of the other respondents
had submitted written statements and no.one appeared for th—

at the time of hearing.

3. We have heard learned counsel for the partiesQ In th=

light of their submissions the following regulations of them
Indian Admiﬁiétratiée Service (Appointment by Promotion)
Regulations, 1955 are repfoduced below which will be relevam
for our consideration in this original application. |

(i) Regulation 5(5) =

nphe list shall be prepared by including
the required number of names, first
from amcngst the officers £finally
classified as ‘Outstanding' then from
amongst those similarly classified as
'Vvery Good' and there after from
amongst those similarly classified as
t1Good! and the order of names inter se

contde..



“within each category shall be in the
order of their seniority in the State
Civil Police Service :

Provided that the name of any officer
is included in the 1list, shall be
treated as provisional if the State
Government withholds the integrity
certificate in respect of such officer
or any proceedings are contemplated
or pending against him or anything
adverse against him has come to the
notice of the State Government. (empha31s
supplied).™ _

(ii)nguiation 7(4) _ .

*The Select List shall ordinarily be in (/
force until its review and revision,
effected under sub-regulation (4) of \
Regulation 5, is approved under sub-
regulation (1) or, as the case may be,
finally approved under sub-regulation

(2):

Provided that no appointment to the
service uﬁaer‘Regulation 9 shall be made =
atter the meeting of fresh -ommittee to
draw up a fresh list under Regulation S
Is held." (emphasis suppliedf

(1i1) Regulation 9(1) :

"aAppointment of members of the State
Civil Service to the Service shall be
made by the Central Government on the
recommendation of the State Government
.in the order in which the names of
members of the State Civil Service

. appear in the Select List for the time
being in force:

. Provided further that the appointment

of an.cfficer, whose name has been inclu-
~ded in the select list provisionally,

under proviso to sub-regulation (S) of

Regulation 5 shall be made after his

name is made unconditional by the

Commission on the recommendations of

the State Government during the period

the select 1list remains in force.wnile

making appointment of an officer junior

to a select list officer whose name has

been included provisionally in the select

list, one post will have to be kept vacant

for such a provisicnally included officer."

(emphasis supplied)

4. The applicant in 0.A.63 of 1994 was included in the
select list drawn on 31.3.1993. The Vigilance Inquiry against

him was dfopped on 2.2.1996. In the order dated 28.7.1997

-

contd.. 4
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\ g
it was held by'this Tribunal that the applicant was entitled
to appointment on thé strength of the 1993 select list and
it was ordered that his appointment should be given effect
from 20;4.1994 in the facts and'Circumstances obtaining in
that case as narrated in the order. The fécts in that case
are different from those in the present.case, Unlike in that
case, in the present case the disciplinary proceeding was
closed wiﬁh‘a warning. In that case there was an intervention
of the Tribunal before the eipiry of the select list vide
interim order dated 25.3.1994 éirecting to keeb one post vacant
till dispdsal/fiﬁalisation of the Vigilance case and further
that the vacancy shall be left out of considgratipn by the
Selection Committee of 1994-95. In the present case undér
considerétion there was no sucﬁ_intervention by the Tribunal.
Cnly liberty was left to the respondents to consider the
inclusion of the apélicant for éppointmént against the 1994
select list. In AIR 1996 SiC 2165, the appellants were members
of a State €ivil:Service and théy,werebdue to be considered
for apﬁoihtment in'the ;ndian Administrative Service in 1983
but were not'consideréd.ﬁThengpwastdelay in granting them
confirmation though they were quélified for the same much .
earlier than 1983. They were confirmed only on'1.1.1986. Thié
delay had resulted in their non éonsidera;ion for appointmenﬁ
to the IAS in 1983. Finding’that there was no reasonable grgﬁnd
whatever to juétify the delay the Hon'ble‘Supreme Court held :

"In the aforesaid premiseé,we have no-

doubt that the appellants had beccme

eligible for consideraticn when the

selection committee set in December,

1983 and we,therefore,direct the

Union of India to give that order of

‘allotment to the appellants which is

due to them by treating that their

selection for promotion to IAS had

taken place,not pursuant to the select
1ist prepared in 1987,but in 1983. .....”

T contd..S

~ .
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Se The provisions of the first proviso to Regulation 7(4)
above prohibits appointment to the Indian Administrative
Service under Reguiétion 9 out of a Select List after meeting
of a fresh Committee to draw up é fresh Select List is held.
In Brahmananda Pandey vs. Union of India and others (O.A.No.
176/94) the applicant was selected and recommended by the
.State Government for appointment before the expiry of the
Select List in which his name was included but no appointment
was made by the Central Government before the next Select
List was prepared. This Tribun;l in the order dated 20.6.199%/,.‘
after relying on the decision of the Hon'Ble Supreme Court }t
in Syed Khaiid Rizvi & Ors. vs. Union of India & Ors. reported
in 1993v(Suppl) 3 S.C.C 575 had held :

"In Syed Khalid Rizvi's case Their Lordships

have observed that inclusion of a person's

name in the Select List does not give that

person a vested right to be appcinted.

Accordingly if no order of appointment was

issued before the subsequent list came into

‘existence, the applicant cannot ¢laim appoint-

ment on the basis of mere recommendation

of the State Government.®
The applicant in this Original Application under consideration
was appointed in the Indian.Administrative Service on 21.2.97
but not out of the Select List of 1994. The first proviso to
Regulation 9(1j_referred to above provides that on clearance
as laid down therein an officer whose name is provisionally
iﬁcluded in the Select List can be appointed out of the
Select'List. This however, has to be done during the périod
the Select List remains in force. The disciplinary proceeding
against the applicant, which prevented his appoiﬁtment out
of the 1994 Select List, was initiated on 9.2.1995, that is
‘immediately before the expiry of the Select List of 1994.

. The proceeding was concluded on 30.12.1996. Therefore, in

contd... 6
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this particular case of the applicant the benefit provided

in the First Proviso to Regulation 9(1) could not be availed

of during the currency of the Select List of 1994. The
Government of India however, has powers to remove hardships
or difficulties in certain circumstances if there is any
reasonable ground to do so. We therefore, dispose of this
application with the following directions. |

(i) The applicant may, if he desires, submit a

‘representation to the competent authority of the Respondents |

1l to 5 with a request for granting him Allotment Year as . ™
if he was appointed out of the Select List of 1994. This
must be done within one monthvfrom the date of his'receipt
of this o:der.

(ii) The'above'respondents shall, if such represen-
tation is received, consider the prayer of the applicant'
con merit énd iésue a speaking order within four honths
from the date of receipt of the rep:esenﬁation.

The appliéation is disposed of as indiéated above .

No order as to costs.

( D.N.BARUAH )
. VICE CHAIRMAN ADMINISTRAT

3/73

MEMBER
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(an application u/s 19 of the Administrative Tribunals Act'®5)

Titd@ of the CAT : O.4. No.

Q\S’ of 1995.

Sri Harihar Das " ees Applicant.
g - VSQ - \
The S‘b’ate of Tripura,
Union of India & OTSs. ... Respondents. oo
- I‘NDEX.
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Gowhatl Banch
FpE s redle

| ) _
IN THE USNTRAL ADMI NI STRATIVE TRIBUNAL , \
GUWAHATI BENCH, | ‘
Sri Havihar Das, - -

-son of late Ananda Mohan Des,

resident of North Banamelipur, .
P.S. Last Agartalay Dist. West Tripura ,
now posted as Senior Deputy Gollcctor

'North ’I.‘rlyura, Kailasahar,

- VSQ -
The State of Tripura, recpresented by

the Chief Secretaxry to the Govie of Tripura,
Agartalao )
The State of Manipur, represented by thé_

hief Scerctary to the, Govte of Manipur,
Inpahl. .

The Secretary, Appointment & Sexvices .
Deptte Govte of Tripura,

Agartala, - 799 001,

The Union of India (represcnbcd by the
Home Secy. to the Govie. of India, New Delhi).

. The Seez:otaxy %o the Govte of India,

Ministry of Personnel, Public Griecvances,

- & Pension, Deptte of Personnel & Training,

North Blockc, Hew Dclm.—HO 001.
The haiman, Union Public Sexvice Commission,:
- Dholpur House, Sahajahan i*oad,

New .Dellu..

Sri K.P. Goswani, TeCeSe Grel,

- Jte.Secy., Finance & Agficulmre Deptt.

Civil Secrectariat, Agartala,

Ctdeees.2
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'8, shri (pf.} Debbama, T.C.S. Gre I. e

Director of FPrinting & Stationexy, -
Govte OF Pripura, Agartala, "

9, * Shri D.K. Dey, ?,C.S. Gr. I,
Jt. Resident Commissioner,
1rlgura Bhavan, .
1, Preteria S 1eet Calcumta-71.

10, Shri B,K. Chakraporty,
T.C.Se Gre I, Joint Secretary,
Finance Deptte, Civil Secr@tariat,'
AgaTtala, : _
| e RESPONDENTS,

DETALLS OF APPLI CATION s

1. Particulars of the ordexr agalnat wthh the
apnllcataon 1s made s

The order of appointment of T.C.8s Grade I -
Officer Junlor to the apollcant to officiate in
the IaS Cadre pests vide ﬂ0t1¢108t10n dated 7.10.94

© published by tle Appointmont & Services Dcpartment '
Governnont of Tzipura, Agartala.

2., Jurisdiction of the Tribunal

The applicant declares that the subject

matter of the order agaiast ‘which the applicant

! . ! & '3 s . v
wanits redressal is w ithin the jurisdiction of the

Tﬁibunal.

Je Limitation 3
{‘he apolicantJfﬁrther declares that the
applxcatlon is wlnhln thb limitation pexriod pres-

cribed w/s 21 of the Admlnlstratxve Trlbunals Act'85.

‘ctd.. o 03



successful completion of the probaﬁiohary period.'There-
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WANTIS FURINS

A

(i) - That oh being selceted by the Iripura Public
Service>00mmission, the applicant was appéinted to

the post of T.Be8a Gradc vide notification dt 29.6.1977

~ to which he joined on 7.7.1977 vidé ordex aaﬁed 197 19%8.

Slnce after his joining he has bcen renderlng hls service

diligently, offlclently and with cntizre sotlsfactmon of

'the authoritics. The applicant was declared confirmed in

the post of Tripura Civil Service (T.C.S.) Grade II on

afier he has been apyOLntcd to T Co 5. Gpe I (Selection

Grade) Wee e 25.6. 1987 and thcrcalter he was appointed
\

to T.C.S. Grade-I on regudar qulS Weeefs 274641991 vide

notlficaclon dated 27 611991. ‘
A copy of notification dated 29. 6 1977, a
- copy of order dtd 19.7.197&, a copy‘of
‘notification dtd. 25.6.1987 and a copy §f
notlfleﬁtlon dtde 27.0.1991 arc anncxed and '

marked 1, 2, 3 and 4 respcctivoly.

A}

(tﬁ) : ' That the appllcant was postod to Sub-Divisional

Officer's Office, Udaipur as per oxder of tho then Dis=- ,'

Triet lMagistrate & Ggllector; South Pripuwra, Udaipur

and he served there including the officc of the D.i,

(South) during 4978 to 1980. He was then posted as BlocF

Development Officer, Bagafa and he served there during
Junc 1980 -to Septcmber 198. Thereaftcr he held the '
charge of Senior Deputy llagistrate and other sections of -

the Duile & Collector's Office wec.fe 1983 to 1985. Then

\

Chdoes o od
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he has been posted as Superintendent of Excise, West
Tripura, Agortala during the po:ciod_ from 1985 to 1987.

He sexved as Treasury Officer-II during 1987-88. During

the jear 1968-89 hé sexved as Exceutive Officer (Adminis- -
tration), TTAADC. He held the charge of Deputy Secretazy,
ReDs Department, CGivil Sgcretariat, during the year 1989

to 1991 and then during the years 1991 to 1993 he served as
Joint Seerctary, ReD. Depsitment. Thereafter the appliean%
was transferred and posted as Senior Rpek Deputy Collector,
North Tripura District, feilasahar and he has been working
there wili datec with cifect from 15.9.1993. In this connec-
tion, it is vo be stated that injustice has been done to
the apylicanf'in regord to his pPosting also as his junior
oificer namely, Sri Jitdas Tripura whose serial numbey is
48 in the disposition list of the T.C.Se. Officers published
on 15.9.9993, has been holding the Post of Scnior Deputy
Magistrate whcreas the applicant whose seriél nunber is

17 was transferrcd to the DM's 0ffice, North Tripure

as Senior Deputy Galléctor évén after sexving for more

than 2 years as Deputy Becretary and more than 2 years as
Joint Seérotan§ to -the Governmnt of Tripura. The applicant
already éerved as Scnior De?ﬁty Magistrate 11 yecars past
as will be evident from a copy of the order dated 21.5.83.
The malafide bohind'such treatment can be gathered also ‘
from the fact that Shri Pallab Debbarma and Shri D.P. Dutta
who arc juniors vo the applicant have been hblding the

post oI Directors of Prihting & Stationery and Institutional
Pinance in the higherx gay scalcs of B.4000-5900/= whercas

the applicant has becen holding the pest carryipg the pay

Ctdeseeed
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scale of Bs 3600-5800/~ . Theieafter the applicant madé
application for highex scélehbut he has not been éiven
any reply to that. It has sct a prcdodonce in the hbstory
of the Tripura Givil Service that an officer who worked
as J01nt Secretary to the Govcrnmcnt was transfe*red to
the post of Scnior Depuiy collcctoz,
| A copy of thc disposibion list is anncxed and
mazked =5, A copy of the order dated 21.5.93
is annexed and marked =6, A cop& of the

represcntation dt 23.6.1994 is annexed apd

cmarked = 7 and a copy of the notification dtd .
18.4.1991 regarding the applicant's holding

the post of Joint Secrctary is annexed and

naxrked - 8 respectively,

i | g e
(iii) That the respondentis no.«é toj@ are 5unlors
to the applicoant in service beglnning from T.C. S. Gr. iT
to TeCeS. Gre I, ieee in the present position.
(iv) - That the applicant has rendered his sexvice
quite efficiently, diligently and with devotion and his
sexrvice records are alSo upﬁo the'mark of for appointment

- to IAS by promotion.

| (v) That the doint Cadrc authority Preparcd select

list of Tripure Givil Seivice Officer in the year 1994 in

which the applicant's naﬂe found place ahove the respondent
9 -

nos. ? toq@%( This news has Dbeen published in the daily

newspaper, namcly, the Trapura Darpan on 19.9.1994. To

‘" Ctd‘,.o‘6
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the best of his knowledge, out of the 13 sclected candi-
dates, his name appears at Sl. No. 8 in the select liaﬁ.
4 copy of the néws published in Tripura Darpan

dtd 19.2.1994 is anncxed and marked - 9.

(vi) " That since the namc of the applicmt was

included in the select list prepared for promotion

to IAS in the year 1994, the applicant was expcctiaé

that he would be apgointed to IAS on promotion in

order of his seniority position in the selcct 1ists

Bt suddonly a notdfication dtd 7.10.1994 has becn

issued from the Appointment & Scrvices Department, Govie

of Tripura, notifying the appointment¥xGomEyxort xRrLproex

of some TeCeS. Officers in Graue-I to officiate in the

148 Cadre‘post under Rule 9 of IAS Bules, 1954. In this |
) list the names of the 3:ospon?dents' no.‘“f %o ?fo‘{have been

mentioned while the name of the applicén% has not been

mentioncd. Although this is not promotion to IAS bub since
the juniors of the applicant havé becen appointed in the
IAS endre posts on the basis of thelr names in the

sclect list, hence oven if the applicant is appointed

by the respondents no.*ﬁ tofgwéo IAS subsequently, thg
said jﬁniors will get the benefit of their officialing
scxvices in the IAS cadre posts before they arc actuoally
épyointed to IAS and thereby the applicant will become
junior to tﬁcm. There is no good reason af all to omit

‘the'namc¢10f'the applicant from the said notificaticn

e

appointing the respondent nos.”?-to[e along with some

 CtdeesT
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sonc 0t ers to officiate in the I1AS cadre postse This

has been donc most arbitrarily, illegally and with
malnfide reasons and as suéh it is nccessary thot injustice
should bc removed by appointing the applicant to offiéiate
in the IAS cadre post under Rule.9 of the'IAS Cadre Rules,
1954 with effect from the date when his juniors have‘

‘been so appointed ah& in the meantimé; no‘gmxumk promotioﬁ
of the respondents no. 6 to 9 should be made. to IAS on

the basis of the aforesaid selcet list without so promoting
the applicant. The notification dtd T.10.1994 in respect
“of the responaent nos.f? to[@ggié liable to be quashed
sincc.they'havo been given officiating aPpoininent supch'
seding the applicant illegally, arbitrarily and shewing
wndue favouratisme

A copy of the notificated dated T.10.94

_is annecxed and maxked = 10

(vii). That in the meantime, the Govte of Tripura has
sent the names of tht sclectee nose 1 to 5 to thef Central
Govte for appointment to IAS pursucnt to which they have
" also been appointed vide notification no. F/14055/3/94-
ATS(I) atde 9412494« Admittedly, thc persons named

in the notification‘arg éenior to the applicant and thus
he has got no griévance against the said persons. Howevew,
as stated abovc; he ig aggrieved by the impugned noti=-
fication dt 7.10.94 by which the rcspondcnt~nos.”? to[@fﬁho
are junlor to the applicant have fcen allowed té hola the
cadre post on the basis of the sclect list of 1994

A copy of the said notification at 9.12.94 is

annexed and marked = 124

Ctdeees B
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(viii) -  That the applicant states that being appro-

hensive in,view of the impugned order dtde 7.10.94 2nd

".*{_—”-’ \

regular bromotion.in respect of the pefsoné'vidc aforcsaid

notifidatlon dt 9.12.94¢ aPPo;ntlng them to the IAS, THE
N wﬂ"’

the apollcant enquired about hls Prwnrnotion in the OleCCo
He was eomplotely takon aback when he was told that

further 6 namcs have béen approved and scnt By the Gevt;

of Tripura to the Contral Govt.'fiomfthe Selgct list in

question and his name docs not appear fhere. This it .~

wiil'appear that thevStato Govi. have_reéommended 11
selcetees from the select list of 1994 leaving aside the

R , : L
applicant who 51, Nos is 8 in the sclect list. As indicated

© ‘above, § sélectees above the applicant hawealready been

.. appointed to IAS.’ Further 6 names whiich have been sent

for appalntmcnt to I4S include 2 senlors to the appllcant
and the respondent nos. § toi@ maklng the total at 1.
vIt.Wlll be pertlnent to mention here thatvnxxsmnx present
vacancy Position is.alée‘11 and thus, the sclectee no. 13
would automatically .be left out and the applleant has beed‘
llleg?lly dropped/onitted from the ‘sclect list but for
which his namé would have been sent to the Central CGovie
fpr‘being appointed to IAS. |

" (ix) That the bpplicont states that the aforesaid

move ont the part of the Govte of Tripura is quite illegal

‘and is violative of the relevant rules and regulations

-~

| “holding the field. There is no earihly reason as to why

the applicant whose namc has been inoluded in the select

Ctd..oa.9 ‘



liét of 1994 .should net be sent to the Central Govi. for
being approinted to IAS. The applicant caphatically stated

that there is no impédiment againsi his such appointments’

. select list of 1994.

| . iy N » V \'
' Govie Oof Tripura cannot held back the nanc the applicant

for the purpose of accemmodaﬁ;ng his juniors. Such a situa-
tion has given rise to a situation in which the applicant
although selected for being abpéinted to 1AS, hgs not been
so appointed but on the other hand, his juniors have been

S0 appéinted.

(x) That the épplicﬂnt states that the entier

action on the DPart of the Govte of Tripura is %ounded on

. malafide and in colourable exercise of power in-as-much-as

with the sole purpose of accomnodating the junior of the

'appiicant, he has been QGprived illegally for being appoin-

ted to IAS’and'in the process he sought to be supersecded

by his juniors both in the T.C.S. Gr.I as well as -in the

(xi) That the applicant states'that by net reco=-
nnending ﬁhe naﬁe of the applicant to the Central_Government
for being apvpointed to IAS, the Gott,vof Pripura have vio=
lated the relevant rules and regularions holding the fieid.

As already Pointed out above, there is no impediment

'égaiast the appointment of the applicant to IAS pursuent

to his name being included in the select list of 1994 and
the respondents have got valid reason to withheld the same.
Such illegally withhelding of promotion of the appliecant

to the IAS has resulted in‘g:oss violation of principles

Ctdes..10
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of notural justice as well, The applicant craves leave
of the Hon}blo Tribunal to produce the newspaper reports

high-lighting the public fecling in the matter.

5 Gmounds for relief with legal provisions

(1) for that the impugned order is prima-facic

illegal and cannot stant judicial scrutingg and liable

to be set aside and quashed,

(ii) Por that the name of the applicant having been

inoluded in the selcecet listof 1994 and his position being

at Sl. No. 8 as against the vacancy position 11, there is

no earthly reason as to why he should not be promoted to
IAS, more so, when his juniors have been so promoted and

sought to be promoted on regular basis.,

(iii) For that there being no impediment agoinst

the applicant towards his appointment to IAS, the respon-

dents have acted illegally and arbitrarily in not appoin-

ting hin = as such.

(iv) For that the Govte of Tripura could not have
dropped his‘ngmo from the select list which was prepared
a8 Der the Pprovisions of the rules and regulation holding

the field and thus there being violation of the Provision

of relevant rules and regulations, judigial interfercnce is

called for in the natter.

Ctdeee.11
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(v) - For thﬁt thQ applicant ha ing been allowed %o -
be superseded by his juniors in the matter of promotion to .
I4S without any valid gmouhd, samc is resulted in hostile
discrimination and there is violation of’Article 14 and 16

of the Constitution of India.

(vi) For.thét'the nane of the aﬁplicant having becn
includcd in the select 1lst of 1994, the State Government |
is ostopped from excludlng his 'nanme from the said scleet
list and that too, behind the-back of thec applicant in
grose violation of ﬁnc Principles of paturel justice.

S
1

(vii) . | For that it was the legitimate expeetatioﬁ]of.

the applicant, after his name was included and Sl. No. 8

of the select 1ist’in ques%ion that he would be promoted

like thﬁt of othexs to 148, but t1e rcspondonts in gress
viclation of the rules and regu&atlons'helding the field

hawe deprived the applicant in getting his promotiocn to

“IAS-and in thc proecess, he has been allowed to be super-

seded by his junioré.

. / t
N . '

(viii) © For that the Govt. of Tripwra has acted in

a most illegal manner in nor sending the namc of the
applicant -to the Central Govt. for the purpose of appointe-

ment to IAS and thus the s amc is required to be set right.

(ix) For that the inpugned érder dt 7.10.94 though
have been stated to be fbx'a pellou 3 months, the incumbents |

naned uhexeln are still cont;nulnt to hold the cadre posts

c-bd0000012
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of I4S pursuent to the said notification and now, if

the proposal as has been sent by the State Government to
the Contxal Govte is naterialiscd, the junio}s of the
appllcant will also be rogularly promoted Jeopardlslng

the service career oi the applicant.

(x) For that in any vicw of the matter, the
. impughed'order and tho'impugncdvaction of the respondents

are not sustainable and liable to be get aside and quashed,

6. Details bi‘rcmcdios cxhpusted s

The applicant declares that‘he filed reprec-
' .sentatio'n sceking redress against the aforesdaid wrong
Mfdone to higs .But he has not becen favoured with any )
reply for his representation. There ié no provision for
any statutory appeal against omission of the applicént
from a?pointmOnt.to officiate in the IAS cadre post whilec
his juniors have becen so appointed although the. name of
Aﬁhe‘applicant is included in‘the‘select lisﬁywhere’the_
names of the said juhiors'are also there and as such,

the apolicant subnitted reprosen%ation soeklng redress
~which has net beén granted to hin. |

A copy of the represcntation dt 24,10. 1994 is

annexed and nwrked - 11.

Te Matters not previously fllcd or penalng with any
gther Court,

the applicant further doclares that he has

- not prcviouély filed any application, writ petifion or
suit'regarding,thc nmatter. No representation has been
mé@e before any court or‘any other authorivy or any Bench
,of;thevTribunal nor any such application, writ petition

or sulit is pending before any of them5
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\

Under the‘facts'aqd circunstances étabed -
Above, the applicant prays fhat the instant application
be -admitted, records be called for, more particularly,
vthe record/file pertainihg to -the appoinﬁmcnt/propoéa}
for appointment of the juniors (Tespondent‘nosQi%-toﬁa) v,
“and alse records pertaining to echusibn of the name . -
‘@f the applicant from the selgct'list and upon hearing
the parties on the cause or causes tbat nay be shown
and on perusal of the recér&s be pleased to grant the
following reliefs - | | |
(a) To set aside.an& quash the impugned oxder
dtd. 7.10.94 (Annexure 10) in so far as the
sanec gives promotion to the respondent nos.
- 7%—t0\9 to 148 oadre posts ‘
(p) to dlrect the responuen s not to appoint
“ any of the,gunlors (respondcnt nos.f§-to[8)b~_
to I1AS pursuent to the seleet list of 199
without first appointing the applicant to |
14S ; , o
(c) to set aside and quash the action of the
Govie of Txipura in drbpping the name of the
applicant from the seleet list of IAS 1994
and,n;t schding his name‘to the Central Govie.
for being éppoinﬁed to IASp i
(d)  to direct the respondehts fd‘appoint‘}he
M abplicant to IAS with retrospective effect,
i.e. the date from which His juniors have
beea allowed to hold the 1AS cadre poéts

with all consequential benefits ;

Ctdesss .14
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(ed - Cost of the application ;™
'  (£) any other relief/relicfs to which the applicant

is entitled to and may bec decmed fit and proper
by the Hon'ble Tribunal under the given facbs
and clrcumstanees of the case.

v

*

9. Interim relief prayed for

Pending final disposal of the instant application,
the applicani pzays‘fbr the following intorim reliefs‘z-

s © The respondents be directed not o apnolnt the

vrespondents nos.’%’to\@ to 148 pursucnt to the seleet list

of 1394 without first appointing the applicant to IAS in
view of the factd #hat his name has been included at Sl.

No. 8 of the seleet list and the positions of the respon-

'dcnt nos.’ﬁ'to are below. him in the select 1ist and also

1n vicew of the fact that otherwlse also they are junior
bo the applicant. It is a;so prayed that the ofllc;al‘
respondents be also directed not to give any extension

of the notification dt 7410.94 (Annexure 10).

100' 0..0100000

11, Particulars of Bank draft/I.P.0. :

(a) 1.B.0. NG. € 03 882543 (b) Date _2% 1\ |9
(e¢) Payable at : Guwahati.

k]

12, list of'enclosures :

As. indicated in the Index.

*

Verificoti oNeeess1H
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VERIFI CATION,

I, Barihar Das, son of I.é_te Ananda Mohan
Bas, aged"‘a'bout 53 ycars, working as Senior Deputy"
Gllector in the Office of the District Magistrate
& Collgetor, North Iripura, Kailasahar, resident of -
Noxth Tripura, Kailasahar, resident of North Bana-
nalipur, Sadar, do hereby verify that the contents
of paras _____ to _____ arc true to ny personal
knowledge and paras _______ to. _____ believed to be
tzue on legal advice and that I have not suppressed
any material fact, |
| | And 9 Siqw this Vewgeob "“ on s 5 »
"\“‘1 s} Feb 1395

-

%
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\
NOTIFICATIO" )

}‘.

Under rule 12 of the Tripura Civil Service Rdles, 1967, read
with cleuse (a) of sad-rule (1) of rule 5 of the 22id Rules, the Governor
is pleasced to appoint Shwi Harihar Das, who competed eucce.asmlly 2t

the 'ﬁ‘j.pur.:a Civil S§rvices etec. “ex-rination held in 197, to the Trirura

Civil Scervice Grade-II, on prodetion, with effect fros the Jate of ‘
joining, .
2. He should report to Director, Xduinisirsive Training Inetitate,

Rancii, Bihar on the 4th July, 1977 (F.N.) positivsly,

+nz Govemor,

Uader Seerctary to the Govemment of CTrirwrr,

ate e

opy to -
1, Bhe Specizl Secrztary to thc Governor, Tripurs, dgericl-.
Z. The Sccrctary to the Chief Minister, Ti. 'LI’.., *h{‘"rt"“

Z. Puds 15 g1l Miniuters/Stets VL“;sters/U y Mirister, Trlmira,

4o Puds to Crief Szorctary/hiil. Chisf Sccr~ y Tripura, drertelo.

5. Rcvcmxe Departoernt, Clv.xl Secrctariat, Tr irura, lsg,art;.,.;.w

£. Tho Accountant Genorel, Tripura, Xgartsiz with regucst kinZiy to
issue necessary peyelip Yo the officer oo rncml,u cf ch rb: T‘"\h t.
Shri Das *as besn opmointed sgainst direet rscvuiizent post of
T,C.8s Cr-IT,

7. T!".e Secrztary, Tripura, Putiic Servicc Cozmission, #Agartcda.

€, The Gazette Departuet , Governcent of Trijura, dgartela for
“d“hcutlon in the noxt 18815 of Tripu Gazotta.

9. Tke 2341, _Secretary to the Govt, of 51 Deparbzent of ¥ersomicl,
Tatnr with referescs to ms 2:0. N0,IL,R{-3062/%5 9095/ Paima 15,
dsted the ¢k 6th June, 1977.

1C, Tre Treasary Officer, Agartele, Weet Trijura.

1. Tre Director, A3ini strative Training Institatc, Renchi, Piler
with refsrance to G3vt, of Bihar, Departzent of Tersomndl 8.C.70,

CIM1-3062/V 9005 8/Matnz 15, :’;:te"(—z—é ~1Q77.
12, The Hezdmaster, Abhoynagar ‘./S Schos?, #zartals, ¥ast Trirura.
1 33 S}]ri P_.ri"”" DaS, S/C' ‘S,,I':L :"9"":" Tu"’"", 1_5, V"_Ll"‘ —r?—-ddw.- >
P.0. Brejamur, Via- Rishslgars, West Trimsva. He is requectel o
report to tte Dire ctor, drinistretive Tra'ning Instituts, fonchii,
Bihar on tha 4th T..l‘lv, 1077 (F.1.) N0 S ;':;1':.1,; for trzining 2l to

Send necessary charge rt to 211 concovach.
A L.Fircctor of Edacation G i, of Tripure, /
dgartala, '

( 8AB? lizndz 7
Under Secretery to the Covermzeni of Tri;

N.G{ .:TDHTTm : L o b4

L 2 o g 2 gt h )

Advecate.
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-
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' % B LKURE -
‘ GOVERIIEIT GF TRIPURA -
wmmmmmummmmmmmw_ )
NO.F;Z(T)—GA/§7... | ' Dated,Agartala, the 25th June, 1987.

N

* NOTT#ICATIOH

In “ursuance of Rul.e 30 of Trinura Civil Service %

®ules, 1967 ana‘in,terms of

uotlflcatlon)No P. 2(

x)

sointment & Scrvices Departmcnt
et deles 16y €7

1)—GA/87 dated 12.1.87,read with Notiii-

cation NolF 30(1)~GA/85 dated 24. 6 87 Governor is pleased to

'appointmcnt follov1ng T?S Gr.II Offlcers to TCS Gr,I (Sﬂlec~

tion Grade) of Tripura ClVll

crvmce in the scals: of %.1800-

2500/~ on ad-hoe ba51s for a period of 6(»1x) noaths flom

the date they Jqlns.,

$1.No. Hame of Oiricers .-

P

2. Shri H.K.

5.,  Shri F.C.

6. Shri R.K.
7.  Shri R.L.
8 ° Shri 1‘:.5 :( .

9, Shri Pellp:

‘
-

“Hajitder

3, Shri Bijoy Kanti Roy

//4f . Shri Harihar Das
A S

-

f_ Name of post at pcesent holding,

' Doﬁuty Collector, gttaehed to

'Bhamtacharjec

fSeh

Chakna

Gogvani

ab Barma

L3

10. Shri B.F. Baattachirjee

1 1 * Shl‘i I"I.PL_a‘

Goswauni

Lo SG. -

S

AGvocate.

D.N, iest, Aoart 1a,

Austt Commlsoloner of Taxcs,
41"’"‘.1’1.' ..11‘ .

uuydt. of Sneise & Taoxes, Norin
I'ripura, Kailashaaar,

Sa)dt. of uxcise & Taxes, West

Trlpuru, Agartala,
%*»“” y“Si

Under Secretary, Welfore for

Sch, lrloes/Sch. Castes, Agartala,

Controller of Susnlies, Tripura
Bhavan, Calcutta. .

District Tribal ilelfare Officer,
South.Tripura, Udaipur,

Deputy Collector, Stote ¥Flanning
mmMmmy,Anmwd

Tribal Welrare Olflcer, irccvorate
of ilelfare for 5T., Agartzlu.

‘Under Secretary, Civil Secretarict,

‘irlpura, Agartala,

Lend Acqulultlon Officer, hburt 1o,

. . . ’

.Contd.....p/2:

|
|
|



-(2>- | -' : L a
12. Fhri D.B. Choakraborty -. Deputy Collecior now Managing

) . " . Director, Tripura Apex ‘leavers'.
\ T Coop. Socicties Ltd., Agartalas

(8

13+ Shri D.K, Dey-{_ ; - Assistant Trans€ort Comm1351oner,
S ! - . .+~ Tripura, Agartad a.

o N ‘of the Govornor,

Co : (L.G SHARMA) e .
Joint. Secretary to the Government of Tr1pura.1

; to Ti-

-

a -
.0_
s
<«

nief Decretary, Trlpuru, igartala.

pecicl Secretary to Governor, Ragbhavan,irlgura,ﬁg rtula.

ecrétary to the Chief ilinister, Tripura, Agortala,

ffices of Deputy Chief linisier/Hinisters, Tripura.

ccountant Gencral, Lrlpura,ﬂgurtalh with request klndly

issue poy slip to the officers concerned on recelgt ,

? formal charge report,

1 Commlcdlonero./ Secrctaries, Tripuraz, Agsrtzla,

~ . 1 Departments, / Heads of Deportments, - Trlpnru&*~a~ - e
8. District Megistrate & CoIlbctcr, dest/North/South Tripurz,

Aartalo / Eailashhar / Udeipur,
9 T:e sury Officer, wect[South/Lorth frivure District, -

artala / Udaipur / ailoshahe
10, Dupbzlntcnacnt of Govt. ¥ress rtalse for publ;cuulon.
11. Officers conccrned. 7

I\ DY =

* o+ o s

Oif.‘bOU.':’UJQ
Ut

fa
-
L

k~
‘..

12, Pérsonal files. T Eg .
‘. -‘ ‘ | ' - (P C. SH:JH“.’LL) s -

Jo;nt Secretoxry to the Government of Trlpura.
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1, Swri B.K. Slarm

- D .Shri S.K. Sarkar -

© .. 9, &mriA.B. Dutta

- h.:10, Swri 8.5. Dutta

112, Shri K.P. Coswami

Y

7 [ T

. COVERNMENT OF TR IPURA . \7<
APPOINMENT & SERVICES DEPARTMENT _

Dated,Agartela, the 7’? __>June, {991

NOTI FICATION

o

In persuvari¢é of Rule 30 of TCS Rules, 1967 and in tr-

ofé;ppoingmnt and Services Department Notificd tion No, F.19(15)~
R GA/79 da{ged 14/5/1987 (Eleventh apendment) read with Notification
: f:’,NO; F-.Z(")"GA/W dated 15-1-1987, GCovernor with the concurrence

of the Tripura Puhlic Wevvice Comission ir pleased to appuint

the following cin firmed TGS &, 11 Off‘l.(‘el“'S to the TCS GZ{‘.I

Civil

'($e3.eqtion Grade) of Tripura /Scivice in the scnle of Rs, 3600~

B N i
f)&l()/»f m ‘k"ﬂg}ﬂf\l‘ LnReis with sreedinte affoclt t-

) ‘.ﬂ—c«-‘-'—ﬁ-"cﬁo.ﬁ-‘n—r-—-—--mwm uuuuuuuuuuuuuuuuuuuu e e
. 81 ,Nn,” . -Name od Officers Name of post now held

Pitector of Licelonyat,

24. Shl"i I\]epal Cl'lg Sirlﬁm JO il’l t S@Cl‘c ‘Lﬂl"y t{) tllc P‘U \lurl;nynl t
' of Tripura,

3, Shri Sailana Sailo f}d1l, Director,Velfare for Sch.
Trives, Tripura, Agartale,

4, Shri M.K. Deb Porma District Trilal Welfare Officcy,

. FHorth 1rimwa, Kailashamar,
Adninistrative Officer under tlx
Directorate of Fisheries,Apntie,

"6, Shri R.C..Choudmry Land Acquisition Officer,North
' Tripura, Kailaslahar,
7'. Shri Sailen Kumar IBs Joint Secretary to the Government
- of Tripura,

8. Siri Manik Lal Reang Project Officer under TTAADC,
' ' Tripura, Agartala,

Add1l, Director, Food & Civil
Supplies, Tripura, Agar tala,

Joint Director, Institutional
Finance, Tripura, Agartala,

Joint Secretary to the Governrent

. Snri Harihar Das
. ' of Tripura,

Joint Secretary to the Governrient
of Tripura,

CO}')td., e bee s 0o oP/Zo



6'_ -t (2) -
Cd :
o en ;-‘. . -m i emp wmn ww bay e e e - \‘. e T L T SO T A e e e e Do e .
SLiNo,  Name of Officers Nare of pos', now held '
._13,«-~Shri§Pa11ab Dedb Baﬂrnﬁ Sub-Divisional C ff.cer,

Candachera, .uth Tripura,

 nd

- The N otification is issued in 0011t.h1«;<;:tion of
- Appointment and Services Department Notification lic, F, 2(1)~CGA/87
'datgd'15~‘ﬂ;1987 and Notification of even nunber di‘ed 25-6.1987,

. : By order of the Gevarnor,

)

@""'"‘\ fi 24/’5/0‘ I
( B.B. MXheree )

Under Secre tar; to the

Government o< Tripura,

'j. Chief Secretary, Iripura, Agartala,
2. SLEcretary to the GO‘VOI“!]:)I‘,'ﬁ"ipuI‘a,R»:‘jbhavjn,Agarta]_a,
3. Gecretary to the Chief Minister, Tr'pura, Apartala,

W, Offices of all Minis ters/Ministers of Stote,
*  Tripura, Agartela,

5. A1l Conniss ioners/Secre taries, Trip ra, Apartala,
6+ Accountant General, Tripura, Agariala,
7« Finance(Estt,)epartment, Civil Secrc tarict, Agartass |

8. - Revenue /Panchayat/Triel Welfere/Firence/R,D./
. Fisheries/L,S.G.. Department, Agarm:.é}.

9. District Magistrate & Collector, Wes  Morth/South
- Iripura,Agartala/Ka ashahar /Uda ipur,

- 10¢ A1l Departments/Heads of Department/, 7}»(,'/01[701 .
11e Manager, Government press for publication,

124 Officers concerned,

13« Petisonal tileg,

!

%’y ,/‘2"/\' .

g Vi Vg Vs,

| - 2tlefq)

. ( B.R. Mu-pey jee ')

. E Under Secreter: {c the
. ' - Government of oipua,

L e T T VI,

« TLINRNRLnImNN,

Moinal/ -
26691
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ANNEXU
X

TRIPURA CIVIL SERVICE GRADE | OFFICERS
8. NG NAWE OF OFRCER DATE OF " - DATE OF ENTRY EDUCATIONAL  PRESENT
. WoTv.C.8. QUAURCATION - POSTING
1 2 3 4 ‘ 4 ]
, L 8 8.K. AdhXari 04-02-1042 09-06-1876 (D) WMA Director, ‘
i . ' . §.C. Wellare .
l 2. - 8d N.K.» Mabkra 27-00-18492 15-11-1976 {D) BSc Secretary, T.P.S.C.
3. 8d N.Q. Bhatiacharice 16-01-1940 10-05-1976 (D) BA MD,TJM.
' {Hons)
4 84 Bimal Bhowmik 26-12-1042 08-06-1976 (D) MSc Admlnlstra-to'r, o
. Agartala Municipality
5. 8d DK. Chekmaborty 15-08-1952 23-04-1877 (D) BA Jt Secretary,
{Hons)  Jail.
8. 8¢l Nepel Ch. Sinhe 03-01-1962 14-11-1976 (D)  MSc Director,
Panchayet.
7. Sd Salena Ssibo 01-11-1847 17-06-1976 (D) MA., Director,
B.Ed. Research.
8. 8d MX. Dab Bama 15-01-1043 - 08-06-1976 (D) BA Ji. Secretary,
' (Hons.) Education.
0. 8 8.K. Sarker, 02-01-1945 09-06-1976 {D) M.Com. 1. Secretary,
' : : R.D. Deptt.
10. & R.C. Choudhury 01-10-1948 24-07-1977 (D) BA Addl.Commissioner,
Deptt. of Inquiries.
11. 81 Bhagirath Reang 01-08-1047 11-06-1076 (D) BA Princlpal Officer,
ADC .
12 8- Sailen Ks. Das 30-10-1951 05-06-1976 (D) B.Sc D!fector.
: Small Savings.
13 8¢ Manik Lal Reang 04-11-1946 01-06-1976 (D) BA Project Officer,
Aw . : i -
1, 84 AB. Duta 02-04-193 01-04-1977 (P) 'B.Com. Addi Director, Print-’ -
' { Hons) -ing & Stationery
15. 6c 8.8. Dutla 15-10-193 01-04-1977 (P) BA Dy. Transpont -
Commissioner.
16. 84 B.K. Roy 20-03-1952 12-07-1977 (D) = BSc Addl. Commi-
. ssioner, Labour _
/j/} 8d Harhar Das ‘ 15-07-1941¢ 07-07-1977 (D) BCom. &.D.C.ONO
g ‘ : ' ' OM.(N),

RE-5

)

”

R
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SLNO.  NAMEOF OFFICER  DATE OF BIRTH DATEOFENTRY | EDUCATIONAL  PRESENT
’ INTO 7.C.S, QUALIFICATION  POSTING
1 2 3 4 ) 6
36, S Swapan Saha 16-11-1951 © 01-10-1979 (D} BA. s.DC.
, (Hons) OO DM. (W)
ar. St M.S. Bhattacharjee 12-03-1949 01-10-1870 (D)  B.Com. Project Director,
: - BA.LLB. DRDAW).,
38, i T. Bhattacharjee 16-08-1945 01-10-1879 (D) MA s.DC.
: OO DM.(S).
39. SiBB. Das 11-09-1048 01-10-187¢ (D) BSc E.O., Agartala
K ) Municipatity. -
40, Sri Paritosh Talukder 02-02-1946 - 01-10-1979 (D) BA. Addl. Commission-
. -er of Taxes.
41. Sdi Debalosh Dutta 02-02-1948 01-10-1876 (D) MA.  Addl Director,
2303 Panchayet.
42. Sti Mridul Das 14-06-1948 01-10-1979 (D) B.Sc.  Sr. Dy Colloctor,
' OO DM. (S)
4. S6iN.G.Das 17-07-1942 01-10-1870 (D)  BCom. Addl. Director,
) 8.C. Wellare.
44, Sri N.R. Jamalia 02-06-1947 01-10-1679 {0y BA Adcl. Director,
. §.T. Wetllare,
45, Sri RK. Del>-Barma . 22-09-1942 01-10-1978 (D) ~ BA §.0.0., Udaipur.
46. Sei Shisir Ch. Das 01-12-1945 01-10-1979 (D) BCom. &.DC.
OO DM. (W),
47. SriML Das 21.08-1647 01-10-1979 (D} BA General Manager,
' 8C/ST Dev. Corpn.
Sri Jitdas Vripura 01-03-1949 01-10-1979 (D) BA. $.0.0., Longtharai
Vallay.
49, S¢i L. Dartong 05-05-1850 01-10-1978 (D) BCom. Add.RCS
50. Sri Santanu Das 14.08-1952 01-10-1979 (D) Msc MD.TSIC.
51. Sd Ditip Acharjee 24-03-1952 01-10-1578 (D) MsSc L=, Souh,
52 $d Bijoy Dob Barma " '04-03-1954 01-10-1979 (D) BA s.DC.
g OO DM.(S).
53, Sd Dipak Rn. Dutta 30-03-1951 01-10-1879 (D) BSc C.5.0., Food Depit

Advacate.
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Gevernmuent ef Tripura ° P B
Offlice of the, District Magistrate & collector, (K
gseuth Tripura District,

. y vdaipur,
NO. PS(Q)’ DM s ’9(}32"/ /1392- 94  The 21st May,1983,

ORDER

Shri Alek Deb,District Tribal wWelfare OffiCer‘
whe has been placed at the dispesal ef S,.S.B., sheuld
hand over his charge ef the office of the Senier Deputy
Magistrite te Shri Harihar Das,Deputy Cellecter,

The charge eof the District Tribal welfae= office
sheuld ke handed o. - to the Special Officer,Tribal wWel fare

of ficer,shri sridam PtaltbLT/

\

U
District Magistrate & CLIkEctor.
Seuth Tripura,

Cepy te ;-

l. shri Alekx Deb,District Tribal Wel fare Officer,
Seuth Triours District fer cempliance.

Lﬂ. Shri Harifghsr Das,Deputy Cellector.

Je Shri sridam p{nafspecial Of.icer,n.T.W,0ffice,

Bitze oA
g

e
Advocate.,
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To R |
The Secretary, = '
Govt, of Ttipura.
A AND S UOept
AGARTALA, West griputa.

- e TR >

j
-] .
Through proper channel.

Subject - PF\AYER L ALL{L!ING ME WITH THE HIGHER

-“n—-.- Radaudne T J -—Qu oo an &2 - - o e S

Rospected Sir,
g ‘

¥ith profound respect { beg to state
that 1 am a T.C.5 Gr, I of 1976 batch but, Sri Pallab
Debbarma, TeCeS Gr, I of 1977 batch who is now the
Director of Pr;ntihgs & Stationary Department, Govt of
Tripure is gotting the Higher Pay Scale of k&, 4500/-~
- 5,900/= P.M, Ae pcr Rule no junior officer should
get the higher Pgy Scele depriving the senior Officer.

! I would, therefore, farvently pray and
hope that you would be so kind enough as to allow mse
with the Highar Pay Scale with effect from the dste
fr- - which Sri Debbarma has bcen getting.

Yours faithfully,

DATED 3 KAILASHAHAK , ,

THE 23RD ' JUNE . (NN :
THE 2370 JUNE, 1954  SonLion S
Tesovy

( wnooas ) 5T
Sr,Dy, COLLECT(R , '

0/0 THE DISTRICT MAGISTRATE & COLLECTOR,
NOKTH  TRIPURA 3333 KAILASHAHAR,

tA - ~‘nr§

»;

Advocatu.
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VIR ENT OF TRIPURA —2§
APTOINTMENT &*SERVICES DEP ARTMENT..

3

v ) - . . - o
*fO.F.lO(lS)-GA/“9:“ Dated, jAgartala, thejSé.‘_mpr11,9ixN‘

A
it

NoTIFICATION

- 1n pursuance of Appointment & Services Department

Notiflication Nb.F.lO(iS)-GAV79 datred 2.4.91, the post Of Deruty
Secretary now hold by the following TCS, Grade-1, ofﬁicers are
re-designated as Joint Secretary to the Government wi immediate‘

zffect and until further orders.

1, shri_Dibakar Chakrabortty
5. shri S. K. Das. ’
3.Shri Harihar Das.
4,shri K. P. Goswami, -
5.Shri.N. C. Singha.
6,5nhri M. R. Gswami,
7.Shri Shibdas pail.
2e As Joiﬁt secretary to the Covernment of prinure they

Cwild continué to look zfter the Departmeﬁt in which they =Ire NOW

3. | Shri D.B, Crakraborty, TCS, Grade-1,J0int Com~issioner

of grc, Census { now ex-0ffig¢lo Deputy Secretary, Revelus Oepart-

~

sent) will functicn_as ex~officko Joint Secrctary to tie Covern-

~—

ment Revenue Department in ade ' on with immcdiate ~ffrci and

intil further orders.
g+ order of “he TOVernor,

)
H
AR A \%11%\.51;
( 3.R. tukrerjec Y.
: Under Sécre ary to tne o
to s~ ' , Government of Trinura,

Con* :

i, Chief Secreta™y, griﬁ"ra, Agartala.

5, Secretar” to the Zy--ermor, Tri--ra, hgartala.

2, -e’ret-r- .%o Chief ¥inister, Tri-ura, hgartala.

4. Cffices of All vinister. /Ministers of State,Trijura,’fiftala-

, ~rincipal Seh*etary/Commissi?ners’Sefretaries,TTiﬁuré,éqéftalﬁ-

mntd. PR | ‘OP.,2‘
é
Aitze nq | . ;

PR ’ . .
el - ) P
€ ;l t



L
cN Iz
/j L . ) ‘ R A -
: 2 -
*
5. A Deﬁartmentsf cll/ Head of Derartments, Tri-~ura.
7, sdeountant Gonerdl! Triv.ara; AaAcartala.
g, Finance Zstariighment arsngh, Civil Secretariat, Trinure, A¢
9, 3, A, Deoer? 'nsz:t, Civil Sestd., Trioura, Agartala.
fG.Ttasury Cfficer g artels, West Trinura.
T2 i*a‘ cger Covern"'ent oress for punlication in Trisura
Gazette, ' :

12. 311 Officers corcemied.
i3, ersonel file.

(f
v V?S\V I‘La‘I/VL/ |%\L{'} A)
{ B.R. Muknerjee )
Under Secretsry o Ine
Government of Tri-ura,

» 0 8 0808

t.
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T Appfmm hag pasn mwiwﬂ fmm a:m mn&mo ﬁaminawa 12.
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‘ 3@%3 Mmzmx 3 aw;rma 3 18th &&gﬁ:@'wf ¥ The state mwm

Ls désuldhg nm:iﬁiaamm ragardiog mmimwnt of 11 1Cs8

Gradosl afficar M the Wlﬂi&tl‘ﬁ%i‘ﬁ to IAs oarlye Raa—mly
o the &antml Gawm in the. Home, Ministry hag approvad the said |
© o idst of 13 mx;imater‘l IA.» amimm aﬁ Ml s mm ﬁ.n r:e.&m:..t
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&. GOVE?NM NT OF TRIPURA L
.H { APPOINTM~NT & SERVICES DEP:.TMLDH

' /§92i21)~GA/93(L~1 . Datfd, nqartala, the 7th Octobﬁr }994f

v kY ) R

M-NOTLEIQ;zs N

-

|
In the 1nt»r~st nf public service, the Govarhor
. s pleased to appoint the followxng TCS Grade-I Offlccrs
wﬁ Q\ Lo, offlciate in thé IAS cadre post as noted against cach
- under Rule<9 of LAS Cworc ‘Rules, 1954 for a perlod of
3(thr:e) months wﬁth effect fxom the date they: take over -

5. . o .
- e -n L - aw ue - e em. @b oo - m wa me = - e e u.-a-‘ - - L - L4

Jiame of the IA§ cadre post
 undar which appointéd. !

'-—'v.—n—-‘.-.------mg-onﬂn——m—

wa  tar e ;.3—-...;- S e e ew e e
L. Shri NoK. Maltr“chsf “ . ,
uradé-I, Secretéry,  Secretary, TPSC.
TPSC. I
2, Shri B.- Bhowmik TCS
urade..I, H¢dl. ::D M & :\ddl | U M & GOlleCtOf

Collector; North Tripura. North Tripura, Kailashahdr.‘

: 3f-i§§§;ﬁ{3'D§§2h? =T.%-i Joint Secrotory with: the
Panchayat.. ] s GRAEGA, of. Panchayat & LSG.. .

S SANE Dega +ments s ‘He will #lso. .4

' ~3_ﬁ, T 1 d the charge of:Director, .

§ i Pannhdyat, in addition.

‘a.*shri Sv“SailouTCS

srade-I, "Gngt””r' - 'R“gi@1rar. CO-OPErativL T
. Comnpe ratlveﬁochﬂdeS._'-- qnclw{Les, Tripura, nqartal
5, Shr . x o
“. g:a:eiEK D?;:cigi, . . Joipt Secretary,. Fishereies
'Fishéries. e Lepartment, He will also.

hold the charge of Director,
Fiqh@rdes, in additlon. '

Cy 2

6.'¢hri S.5. Duttd TCS

Collector, Nost Tripura, Aast Trxpura, mgartala.
ugartal&.qnf p_u
7. shri B,K. Roy3:TCS |
- Grade-I Director, - Diretor, Social Nelfare &

-Social: delfare &M
Social Educataon. '

'8, Shri K.P, Goswami TCS
///’ Grade=- I, J01nt>= R o J01nt secr tdry, Finance R

Secretary, Fihapce & "xgriculturg Departments.
. Aqriculture Departy onts. ‘

v'Sooial Educatlon.
4

- ¢

9 %8§lGiiééiE.D%bE2 ?2%,-‘ Jomnt oocrorary, Prlntlgg &
_Statione jepartment, He will
Printing & Sta.lopepy.>. also hblﬁy %epcigrgc of
: : ' - Director, rintin &
Statlonery, in ad 1tlon.

b

19y 'Qtdwwa
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10, sShri D,K.De,TCS Grade-I,
‘ xJOlnt,Aesident Cmelss- Joint Secrﬂta.y, S.A. uepartmen+1

‘ ioner, Tripura, Bitavan, with head quartcrs at Calcwta.
. Saleutte, . Hr will attcngaé? he work

: . relating to Tripura Bhivan, ¥
. ; Calcutta, He”w1r1salso 0ld
! o the charge ofithe post ok
: ‘ N Joint Resident ‘Commiesioner,
Tripura Bhava ‘Calcutta,4
in additioneiaii%

’.

11, shri B.K,Chakraborty, , X
, /// TCS Grade-I, Joint Joint Seg tary, Pinance
Sﬁcrotary, FanhCu' o Dopartmcmt»vA‘a” ,
- Deportment,

o ) //f/f)f'{,’,)’\;; //,—[7.
] ' 3 ( ~e L Chakraborty ) ¢. .
! : Loputy Secretary tio the ..

. Govornmant o . _
* Copy t2 t= ‘ AL | Jl
| i, uhi;f Secre tary, Tripura, Agartala. iy 3;;3“;;{..,.-

2. Chief Secretary, Manipur, Imphal. Y "
3, Secrotary to'the Governof,Tripura, Aaaftala.~, ‘

- A, Joigt Secretary -to-tho Ohief Minister, Tripura, Agartal 5.
5, Offices of all Mlniﬁt@rs?Mihi&ters of SfatenTrlpura—ngt

6. Principal secratary/all ummlssioners/Secretaries,
Triv ura,'uﬂa,tala. o RS

‘e

7. Secr'tary, Union Public Sarvice Com””‘slon, New: Delhl. .
8. Deputy. Secr\tary(Sexvicns), Ministry: \@ﬂrsonncl,

PG & Pensions(Department of Personnd%‘ Tralnlng)

New- Lelhi, .

' Finance Deptt.(Estt, Branch),. civil- Sectt., Trlpura, ngt,
LO..nqgountant Genera (M&E) {pura, Aqdrtd
\ ,/%dM & Collocpor/ﬂesb/&fp{ﬁ/South/A':_w
g ZAPUT ,
12, Pancﬁayat/Urban Cevalogm: “t/Co-op ratlve/Fisheriﬁs/

Printing & Stationery % artme nts,e“rvp hra, Agartala,
i L7 All Departments/Hdéads of D@partments; Tripura.
14, Secrctary, Tripura Public Service: Cogmiss;on,Agartala.

15, Disdctor,5ocial wolfare & $ocial: Educatlon, Trlpuravygt.
16, Fxnance/n riculture Departme nts._Trioura, hgartala, . -
. 17. Jomnt Resident Commiséioner, Trlpura Bhavan,* Calcutta.
1 18, S.A. Departm>nt Civil Sectt., Trd yp ay ingartala,
' 19, Treasury Officer, Agartala, Nest' sura, North Tripura

K3ilashahar, A
; 20. Manager, Govt., Press, Trlxurag Agartald for publlcatlowu
! 21, Officers concerned, l““‘a

5 _ 22, Personal fil S. | ’

gég?/Yfﬂ'/Lﬁ)';;/ydl
| ( A L, Chakraborty ) 0
3 e Deputy! See¢etary to the
! : : s

Govcrn%\n : fxTrlpura.

el
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To

The Chief Secretary, |
Government of Trinura,

AGARTALA.,
Through proper channel

Sub 3 Appointment to I,A.S, on promotion quota
in the M.T,Cadre in the year 1994,

Sir,
I have the honour to state that I am a T,C,S.
Or.,XI Officer and am within the zone of consideration for

appointment to I,A,S, on promotion quota in the M,T ,Cadre
7‘£n 1994,

Sri Kanu Priya Goswami, Shri Pallab Deb Barma,
Shri Dula% De and Shri Bhupendra Kumar Chakiaborty are T.C,S,
Gr.I Officers who are junior to me, In the Tripura Darpan
dated i9th Sept, and other local daily News papers of the
same date, names of 13 T,C,S,Gr,I Officers including myself
and the aforesaid Shri Kanu Priya Goswami,Shri Pallab
Deb quma, Shri Dulal De and Shri Bhupendra Kumar. Chakraborty
TC8 Gf;I who are funior to me were published stating thaﬁ
these Officers have been selected and duly approved for
appointment to I,A,S, on promotion, In the *SYANDAN' Patrika
dated 8,10.94 and in some other local News papers the names
of ;1‘T.C.S.Gr.1 Officers out of 13 Officers have been
published stating that they have been appointed to 1,A,S,
. on promotion, In these 11 Officers, although names of
aforesaid 4,0ffic§rs who are junior to me are there, yet
my name.?aé not been shown there,
" I am at a loss to understand how my name has
been dfﬁpped while my juniors have been appointed, This 1is

illegal sunersession 'which needs to be remeded immediately

t

. . . Pa No, 2
AL -@d. d. to Page 2

Advocate.
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aL.l have boon serdcusly projudiced and sorious
injustice has boen dons te .me. '

1, thozefere, humbly roguost yeu te . |
be kind onough te lock into t he watter and may plocte
romove the lnjuatico dono to ue by eppeinting me te
T1«heSe on p:emation quota nointaining my senier gy b

N

abnve my juniors et an carliost convunionce gnd ¢

Gblm. \ ) '~\~ }
‘ |

) Yours foithfullye \
Oated.ﬂollashaha -  HowA , N
the 24th Oay ef mg. '94. Wﬁ M l
( MARIHAR OAS ) \ ;

TCS GR. 1 , ‘

) . SENIOR DEPUTY cam.n \
u.a.*s OFFICELsHORTH TRIPURA \

.. KAl QSHAHBR.




" /16 Bz PUSLISHED IN PART I SECTION.2 OF THE GAZETTE OF INDIA ).

. No. F. 14015/3/94~ AIS(1I)- o
. Goverament of India o B , B
Ministry of Personnel, P.G. & Pensions
( pepartment of Puorsonnel & Training ) - L
' : * % ¥ e & K ] . N

' New Delhi, the k)’ “beqe’mber’ 1994."'~‘,_.","

B e [ERETIRP D T - N
. ee em e e meemm e amteSrm e sestmeeim sl b e et e Al e

-1

.. 1In exercise of the powers conferred by sub-rule (1) of
‘rule 8 of the Indian Administrative Service (Recruitment)
Rules, 1954 read with sub-regulation (1) of regulation 9 of
the Indicn Administrative Service (Appointment: by promot ion)
 Regulations, 1955, the President is pleased to appoint s/shri
. (i) N.K. Maitra, (2) Bimal 3howmik, (3) Nepal Chandra 3inha,
.- (4). sailiana cailo and (5) Sailan Kumar Das. members of thex. . -
Sstate civil Service of Tripura to the Indian Administrative .
. Service(on probation with immediate effect and to allocate them
‘to the Joint Cadre of Manipur-Tripura under sub—ruléf(l)*of.rule
5 of the Indian Administrative Service (cadre) Rules, 1954.

. 24 The appointment of 3hri Sailen Kumir Dhs to the Indian .
. Administrative service is subject to ‘Lhe outcome.~to‘OA.No."T

145/94 filed »¢ shri R.C. Choudhury before the CAT, Guwahati
Bench, o o -, . S
L S o S ﬁliﬁa$ahkgyﬁx L
) 3 : . ) . — n. 7 B Al

' (R, VAIDYANATHAN _)
. o DESK OFF ICER
-~To _ . ; [
The iManager, ‘ ' ‘ -

Governient of *adia Pross, S
Faridabad (#u=yana), ' ' ‘ '

o

[P

F.N0O,14015/3/94..n 1'5( 1) New De i ¢ (% Hec
Copy foriv.:rded io: information tgfihl’ ©he December[:l994-
1. zhzvghief °?cfdtdrY to -the Government of Tripura, Imphal(with -

X p):y qople? for onward transmission to. the officers concerned:’
etc, The officers below the age of 50 years may be advised to
exercise the%r option for mui.yership of CGEIS or SIS failinc |

) yn%ch ;hey~w111 be treated as decemed to have opted for CGEG%S
« The thgf Sc¢cretary to the Govt, of Manipur, Agartala, )
3. égcountant General, Tripura Agartala, |
g. Secrecary, UPSC New Delhi (Shri G.c. Yadav, S.0.(AIS)
« E.O, to the Government of India, New Delhi, |

R Hoorry

( R, VAIDYANATHAN )
DESK OFI'IC:R ' e

gggggggb D1, IBUT IO
iQS'&71§§i1£TRQ§CM)IEO(pR?l Training Division. ' .
s 1/AI5.1 Swations (with one spare copy) for civil Listgs &

~1C spare copics.: ' . B
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, CENTRAL ADMINISTRATIVE TRIBUNAL : GAUHATI BENCH

GUWAHATI .

: IN THE MATTER OF -

0.A. N0025 Of 19950
“ _ Shfi Harihar Das

-  Applicent
- Versus =

The State of Tripura & Others.

- Respondenis

IN THE MATTER OF -

Written Statement on behalf of

- '~ the Respondents No.! and 3, the
\ State of Tripura and Secretary,

Appointment & Services Department,

3ﬂf - Government of Tripura.
]Y |

WRITTEN STATEMENT

| I, Smti. Anjali Sarkar, wife of Dr. Rabindra
Nath Sarkar, Under Secretary to the Government of Tripura,
Appointment & Services Department, Agartala, do
hereby solemnly affirm a%dldeclare as follows.

Page 2 eseee
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1, That I am the Undetrv Secretary to the Govern-

-ment of Tripura, Appointment and Services Department
and have been authorised and empowered to file this
W;itten Statement on behalf of the State of Tripura

as well as the Secretary, Appqintment_and Services
Department,.Government of Tripura. I have gone through
the relevant records of the case and aiso application
filed by the applicant before this Hon'ble Tribunal

and understood the contents thereof.

2. That save and ercept what has been specifically
admitted in this written statement, all other statements
made by the applicant as against the answering respon=-
-dents may be taken as denied by the answefing

respondents.

3. That as regards the statements made in para-
-graph 3 of the application, this deponent denies thg_
correctness of the same and begs to staﬁe that the
application having not been £iled within the period of
limitation prescribed under Section 21 of the
Adninistrative Tribunal Act, 1985, the same ,is barred--

-

by time and as such, liable to be dJ.smissed Lo

.' w/ .

. _ /"
4. That as regards the statements made*{g T

paragraph 4 (ii) of the application, this deponent
denies the correctness of the same and begs to state
that the State Govermment in the interest of public

service and in exigency of administration and

smooth ee.

[
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smooth functioning is free to transfer any employee
anywhere in the State. This deponent further

states that the applicant was transferred in the
different T.C.S. Cadre posts only. This deponent
further states that the State Government is at
liberty to post any T.C.S. Grade-I officer in the |
office of the Director if the State Government thinks
g0 £it for the said post, in administrative exigency
and in the interest of public service. As per revi-
-sion of pay rules of the Government of Tripura,;the
Directors are entitled to get the payscale of

R34 4000-5900/= p.m. but the payscale Of T.CeSeI
officers holding cadre post carry the payscale of
Rs¢3600-5800/~ p.m. This deponent further denies
that there is a set of precedence that an officer who
worked as Joint Secretary to the Government has to be
transferred to the post of Senior Deputy Collector.
This deponent states that the State Government can in
the interest of public service and administrative
exigency is at liberty to transfer any-officer to any

post within the cadre.

Se That as regards the statements made in
paragraph 4(iv) of the application, this deponent
denies the correctness of the same and begs to state
that as he has no access to é.R. Dossiers which are
confidential and taken into consideration to pramote
promotion to I.A.S., it is very surptising how the

applicant can state that his service records are

upto the s.e
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Under

upto the mark for appointment to the I.A.S. by
promotion. This deponent further states that there
is a disciplinary proceeding against the applicant

pending where the applicant has been chargesheeted.

6 That as regards the statements made in
paragraph 4(v) of the appliCation{ this deponent
states that this Hon'ble Court will not take m into
consideration the newspaper report annexed by the
applicant as Annexure-9 to the application as the
same has no value at all in the eye of law. The
applicant also does not derive any right on the basis
of the newspaper .report and as such,Athe same is not
at all admissible and cannot be taken into considera-
-tion while considering the application filed by the
applicant. This deponent further states that the
newspaper report annexed as Annexure=9 to the appli-
-cation has not been published at the instance of

the State Govermment as the State Government has not

briefed any newspaper about the Select List of 1594,

7. That as regards the statements made in
paragraph 4 {vi) of the application, this deponent
denies the correctness of the same and begs to state
that the name of the applicant was included in the
Select List of 1994. This deponent further states
that after the Selection Cammittee meeting was held

for the purpose of promotion to I+A.S., a disciplinary

proceeding has been contemplated against the

applicant XK
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applicant and subsequently, the applicant was

(Mirs. A. Sarkax)
Uuder Scciciv ¥
Government of Tnpura.

charge~sheeted under the disciplinary rules by the
/2232§nment. The proviso to Regulation 7(3) of the
I.A.Ss (Appointment by Promotion) Regulations,1955
provides that if an officer whose name is included

in the Select LiSt'.EEEEE such inclusion,‘is issued
with a charge-sheet or a charge-sheet is filed
against him in a Court 'of law,lhis name in the Select
List shall be deemed to be provisional. This deponent,
therefore,~states that in view of issuance‘of charge-
sheet against the applicant under the disciplirary

rules by the State Government, the selection of the

applicant for promotion and inclusion.of his name in

the Select List for pramotion, has become provisional. ..

This deponent further states that under the said 1955
Regulations, the persons who are junior to the persons
who have become deemed provisional in the Select List
can be appointed in the I.A.S. on promotion by keeping
one post regerved for the officer whose name is deemed
to be provisional in view of issuance of charge-sheet
under the disciplinary rules by the State Government

or in w view of filing charge~sheet in the Courts of

law. This deponent states that under the said provision,

the Respondents No.7 to 9 who were appointed in the
I.A.S. on promotion though they are junior to the

applicant after keeping one post reserved for the

applicant.
8e That as regards the statements made in

para 4(Vii) evee

.
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paragraph 4(vii) of the application, this deponent
denies the correctness of the same and begs to sxzke
khat reiterate the statements made hereinbefore in
this Written Statement. This deponent further

states that as per the provisions of Rule 9(1) of the
I.A.S. Cadre Rules, 1954, the State Government can
appoint a non-cadre officer to the cadre post for a
period of 3 (three) months on officiating basis and
the State Government in terms of the .said provisions
and in the interest of public service appointed the
Respondents No.7 to 9 along with 7 {seven) others to
officiate in I4A.S cadre post for a period of 3 (three)
months with effect from the date they take over.charge.
This deponent further stgtes that the appointment of
Respondents No.7 to 9 being temporary in nature made
under the provisions of Rule 9{(1) of the I.A.S. Cadre
Rules, 1954 for a period of three months, the applicant
cannot challenge the validity of the same as by the

said notification, no right of the applicant has been

infringed.

9. That as regards the statements made in para-
~graph 4 (viii) of the application, this deponent
denies the correctness of the same and begs to state
that the State Government has sent proposal for
appointment in I.A.S. on promotion in 2(two) batches
for 5 (five) State Civil Service Officers in each
batch including the Regpondents No.7 to 9 for appoint-

-ment to I.A.S. on regular basis after keeping one post

reservied eee
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reserved for the applicant as per provisions
contained in the I.A.S. (appointment by Promotion)

Regulations, 1955.

10. That as regards the statements made in
paragraph 4 (ix) of the application; this deponent
denies the correctness of the same and begs to
state that the applicant's name was included in
the Select List of 1994 but after the Selection

Committee mstX meeting was held in the month of

March,1994,>a diéciplinary proceeding was initiated .
against the applicant and he has been charge-sheeted.
The State Government in accordance with the provi-
-sions contained in the 1955 Regulations kept one
post reserved for the applicant as his selection

is deemed to be provisional in the said Regulations
and,thereaftei the other posts have been filled up
by State Civil Service Officers from the Select List
of 1994 by maintaining seriality. This deponent
further. states that under the provisions of the I.A.S.
Recruitment Rulés, 1954, the officers in the Select
List have mak no legal right for appointment to
I.A.Ss cadre. The applicant also cannot, as a matter
of right, c¢laim to I.A.S. as inclusion of his name in
the Select List does not create any right to claim

promotion and appointment to I.A.S.

11. That as regards the statements made in

paragraph 4 (x) of the application/ this deponent

denies s>
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denies the correctness of the same and begs to

reiterate the statements made hereinabove in this

Written Statement.

12. .  That as regards the statements made in

paragraph 4(xi) of the application,‘this deponent
denies the correctness of the same and begs to

state that the State Government has not violated any
rules or regﬁlations of 1955 Regulations and has
acted in terms of the provisions of the Regulations
1955. This deponent further states that as per the
provisions of the 1955 Regulations and in view of
the pendency of disciplinary proceeding and issuance
of charge-sheet to the applicant, the State Govermment
has not reccammended the name of the applicant for
appointment in I.A.S. though his name was initially
included in the Select List as his name in the Select
List is deemed to be provisional in view of the
issuance of charge~sheet under the disciplinary rules

by the State Government. The State Govermment also’

in c ompliance with the proviso to Regulation 9(1) of

the 1955 Regulations recommended the name of the

- officer junior to the applicant for appointment to

I.A.S. on promotion after keepbng one post reserved

for the applicant.,

13. That as regards the grounds taken by the

applicant'in paragrgphii 5 of the appli€ation, this

deponent states that those are not tenable in law

" as well as e+



as well as in facts and circumstances of the case
instant case. In this ¢onnection, this deponent
begs to refer and rely on the statements made herein-

before in this Written Statement.

14, That as regards the relief sought for by the
applicant in the application, this deponent states
that he is not entitled to the same in the facts and

circumstances of the instant case.

VERIFICATION

I, Smti Anjali Sarkar, wife of Dr. Rabindra
Nath Sarkar, Under Secretary to the Government of Tripura,
Appointment & Services Department, Agartala, do hereby
solemnly affirm and verify that the statements madev
in this Written Statement are true to my'kﬂ@%iédge

and information derived from record Which I believe

to be true.

And I sign this verification on this 24th
day of May, 1996 at Agartala,

A erinen

DEPONENT

(Mzrs. A. Sarkar)
Under Sccretavy

@Goverpment of Tsipura,
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